1225 Company (Amdt)
CONSTITUTION (AMENDMENT) BILL*
(Amendment of articles 59, 66, etc.) -

SHRI S. C. SAMANTA (Tamluk) : I
beg to move for leave to.introduce a Bill
further to amend the Constitution of Indna

MR CHAIRMAN : The question is :

'“That leave be granted to introduce a
Bill further to amend the Constitution of
India.” ..

The motion was adopted.

SHRI S. C SAMANTA I introduce the
Bill. -

INDIAN PENAL CODE (AMEND-
MENT) BILL* '
(Omission of section 309)

SHRI S. C. SAMANTA (Tamluk) : I
beg to move for leave to introduce a Bill
further to amend the Indian Penal Code,
1866.

MR, CHAIRMAN The question is :
"“That leave be granted to mtroduce a
Bill further to amend the Indlan Penal
Code, 1860.”
The. motion was adopted.

SHRI S. C. SAMANTA : I introduce the
Bill: -

15.49 Hgs.

COMPANIES (AMENDMENT) BILL
—Contd.

(Substitution of sections 2934, 324, etc.) by
¢ Shri Madhu Limaye

MR. CHAIRMAN : The House will now
take up further consideration of the motion
moved by Shri Madhu Limaye on 4th
Avgust, 1967 :

KARTIKA 25, 1889 (SAKA)
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It is our duty to draw the attention of

“That the Bill further tQ d the
Companies Act, 1956, be taken into wn-
mderation.”
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SHRI A. K. KISKU (Jhargram) : Sir, I

was absent earlier. May I have your pet-
mission to introduce my Bill ?

MR. CHAIRMAN : We have moved to
the  next item on the agenda. Sorry, we

t to the great danger inherent in
permitting companies to make contributions
to the funds of political parties. It is a
danger which may grow apace and which
may ultimately overwhelm and even throttle
democracy in this country. Therefore, it is
desirable for Parliament to consider under
what circumstances and under what limita-
tions campanies should be permitted to make
these contributjons.. .
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